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Tl olieh 991 & IR & €Y § IR WG i gU G ST I8 3T 3 1 929 g7 ¥ foh 319 Tt gt
(STIFY-Teh) & STTHR A & AeeH/TRadT 8g ToR i Tohd & | HOE UG ! STeifed fhT S & fau iR smemm
1 T foeR0 et g1 (3TaH-3)

2. ifeR U@ Hva ¢ fof T 991 U5 W & STETH Segal ciidh 9 & TG o ekl STefed fort ST o fore et/
I F g, A 5@ do A ST 3uaed T8 HAT S, 6 doh—3TEdTE STE o &9 H o St TRi/ el o
HIS/ARee/ T Ud . 2w amfe 7 fertren ad fEe s St e & T | qenfy, Hewi 1 e oiR e sifaftea
Farsdi & foIu om0 0 SR e & fRUY w1 i guer fewerd, e iR wed & HHAeE
TR THR GRT 91 Tk TR STl & el ek Fa b adfed fafha steam fuffia ot & ST9R W 9 76l o= S|
STETE STTaTH H STawIehdl ¥ 31fueh T0 T A o1 fohian iR o7 TR 98wl &l w9 < 2 |

3. FEEl & STY TR THATAUS b STEAT ST U STEAT eTthIA hea ST 3R 39 SRH T e Sefie
FS AW IR SR A9 (F6 9e8) 199, 1956 (FLATEYT) & STaa Tk a9 o QNF U FHal (1:3[eh il §
TS R forT S |

4. Ik 91 1 ST HiHG §RI <ieh 991 F& Jo ¥ 76 & 31eed & oy § fuifia fey S0 o amee &
3TUR TS &1 faesar veat zr=w # fraftd gred stam, wie iR ser sdfed for s €1 st & foe emaes wed
T A I § Afeeh JreifieRdd aqrs STd difer 3Tems |infd w1 eeed & an # ol o § gfaen 21 qunfy, aifed
ST o 3TTeed o1 STRATHA 6] a5 Fehdll | fohdll STem™ o Fesl o o Fohell Jo-Fed IR Faffaiiad Tae & ¥ g3
TRl STT=Ieh reee sl @R & foha ST | Fafaifed Fee 1 TReEr fowame o s/gfa ¥ o= & fau e
qfHfa R e T e & 99 B

5. 3TETE a1 R giaemd (§68 wew) M, 1956 (FamEwifyd) # e 7u IusiE & STIHR Sewl & dEdd
Y % A & o SRee/ RS a1 STded fohan sian § | sterd |fHfa g fuifa wmee & o1 Er 59 o wewi
I ST T STeeA fohal ST € 3= | S R S Yok T YTaM 3T 3T | afe 36 et # e ©e § o 39 forg
i fRTg a1 T T BT |

6. TIZSAYE 7o B=H T STl & 1A forell Tew &1 98 foshed rw ¢ foh o Fafifa seied & &9 # t o
3R w et wite steran A foe w@ie o ekl ® | i faeea uedt asd § S i i Wi SUeed STer ¥ 21t 2 &
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7. S S IUCTS A o7fe § Heifera a1 gfaensi o1 faaron ssiy-d= # fazn mn g1
8. Teh W TR TATH Jal & STarid STafed STremd 1 shasl W=/t i Ufshan qen ferrn el faemo srsy-=r ik
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(Th) TR &1 T G T 61 ST FHI-THF T ST Sq/AT Wi/aTeh 9 9 el gR1 SALa T8 €9 H
T | T PIAE T H Hi el § areied g o s wenen 71

() He Hew wied fohdt 317 safad o1 STamd fohu o =21 S Stera 3 ST Wi e T |
() e TR 3T TE-U & T & qYfad W@-T@md § Hefed 1wt 1 arem w3 |

10. ST 1 &4 39 o1 1 AR a9 w9 | fgamn s ® for 3% swdfeq fvan mn stam qeorasn wewii oik 37
REmsH & fore € 8 | afem & uefl/afd, St feafa 1, o s, Siae o=, M &9 9 T fod =, -, s steen
T, ST FERORE 9aH % W Rd 9, SS9 W A 9, wfife 2

11. 3fg sTram8 WiAfa 1 I8 Iar = § fF foreh gewa 7 foett § o7t Sufeufa steren swafeafa & <A o701 stemd
for W fean ® eten o7qq eTdfea ove, Wik dareR iR e # fhdt erifusa wafa @ ge fean € O 39 Ame @5
T Tk G AR o THE TH hrfamel & foru, S o staeas 993, 9 foan s |

12. (Th) reh QT T 316 3 YRARS hiiehlel AT I STal T U SIH/@2rT STH S1a/3T=2 Tleh 9l
T IS 7 e R T 7 2fersh I Afereh T T1e Ik 391 R W, AfE i 21, S o 3o wemstt # 9 fret i wfeq S 4
TW Y, WIHA |

(3) foreht weea &1 frem &1 7 R feda Tew 1 after awewrt sterg # T farn afe &1 91, < 9ew & frem &
T 1 @1 o, fop srerert W e ) fafe & 6 Wi ot orafy 9 ® el €

13. R FaTE, TSH, TR H SRR, e oTfg 1 streed—Se el Sl TR S, heiet, Het T 3i) =rh
FATE i TELIHRA o, o FEiRa qusi (T899 B: § 318) H TG Y Hehd ¢ | ¥ WU HERF WY feord, @ 91 Sfeame™
T TET Hall AT § U foRT ST Hehd | qefy, W Fareil o1 TRl ot et ©, o7 36 ey H 9eff 9ewd ot Wi gl S um
T7al TE BT | HIeX TS 1 ST HEE & 7O A9 TR 18 oh USiieh<u FHIV 5 i el U <3 IR & fohan < € | Hiek frsi
3R VI Fafell 1 eTeed sTaeH st fafyr & SR qen sters wfufa & wyrafa & fgw § faran smem)

14. SR Gfaemd — s1emd iR efiem glasmd (Hog 9ew) fom 1956 (emdeifyd) & siaia, 9ew, = feet 3ik
319 et & qen 70 W A T & T e i efeesd Solid SiaeH oIk <1 Hetget shiaeH & folt gher €1
TS T 98 # 37§t SR FaREl W 1,50,000 T3 T i L Hehd | 59 T 98 SIS HTRM T
1500 9 fHTE i 1Yo Ta I Y HWehd €, 39 STeTal 1T Hew! ol Fiaa &f S W@ 1,50,000 3 f1:3ceh hidl
I H H 10,000 et TG Feh HIE T 30F gt # sMfafies THetivy eRAee Tie & Wy sifafted stese gfaan @
Hohdl €| 1S TSH 7T 3TEH T FIEeR 2 & 2 (THITH) R a1E-ThrE Jfaen F I o TS sifede U FT7 HT §haR
B e 9% TTHIE 2200 T3 T STTAH A o e far &t @ qen sHer Tam |9 THTATS w1 39 gaw & T9R & 9
 foran ST | eefter gfaenstt & stee &g Meifa stees o= stgdy- § <ieg # faw T 2

15. T ST & foh 3 ST0HT STroIgT e STTUehTY, TEw Ja oIral, ShAd T 402, T We 15 54, 2019 H1 95
3 | STETE HiHf/eR 99 Wi T8 HeEi & foTg STemd & 36T S Uishall Y& w41 foien ST o1 Tfel Teh 91 &1 S ¢ |

16. 39 9RUS % SR B 9 T8l cilch 9 Aiaarerd H STard o foe 9ewil 9 e it STl o o foar 72 foha
ST | AT Tewt | STAY ® R o 39 ufted & ) # fruifia yosit # g steed i
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1. 9<¥ T 9H/Name of the Member
2. faaf== &3/Constituency

(YE 3T Haieh aftast =g 2019 &1 T 1)
(Ref. Para 1 of Accomodation Circular May 2019)
TR 91 He=l & REreft ofemd & afeied g STeed-us
APPLICATION FOR ALLOTMENT OF RESIDENTIAL ACOMMODATION TO MEMBERS OF LOK SABHA
(¥re 31 ® in block letters)

ST TH

Annexure I

(e 2181 # in block letters)
3. F/State
4. 1 gewg fRet fr=fafEd g W W@ @/Whether the Member has been a

¥ From

e To

o Ay

ek

Year

Month

Year

Month

Total
Period

()

g § sfae TR & 195y

Cabinet Minister in the Centre

B/ Yes

T&/No

(i)

g B TS T/

Minister of State in the Centre

B/ Yes

T&/No

(iii)

g Surs/AwdE afea
Deputy Minister/Parliamentary
Secretary in the Centre

B/ Yes

T&/No

(iv)

e T/
Chief Minister

B/ Yes

T&/No

)

AR/

Governor

B/ Yes

T&/No

(vi)

GIERRIE
Speaker Lok Sabha

B/ Yes

T&/No

(vii)

TR T ST
Deputy Speaker, Lok Sabha

B/ Yes

T&/No

(viii)

78, T faumeea/

Speaker, State Legislature

B/ Yes

T&/No

(ix)

IoAqH <A & g &
/T
Chief Justice/Justice of

Supreme Court

B/ Yes

TEl/No

(x)

(xi)

TSR (98)/
Diplomat (Position)
I=d AT % T
EIRICINEIRIEIN
Chief Justice/Justice of
High Court

B/ Yes

B/ Yes

T&/No

T&/No




¥ From

e To

o Ay

Year

Month

Year

Month

Total
Period

(xil) THeATsy faurHea #
Hryamr foast & =y

Recognised Opposition
Leader in Parliament/
State Legislature

B/ Yes

T&/No

(xiii) TF | hfae TR & T

Cabinet Minister in State

B/ Yes

T&/No

(xiv) T H T T/
Minister of State in State

B/ Yes

T&/No

(xv) T H SuES/AEE 9iea
Deputy Minister/Parliamentary
Secretary in State

B/ Yes

T&/No

5. TSH ok AT 99 & foe ferat ar faffed gen §

For how many terms the Member has been elected to

Lok Sabha/Rajya Sabha

6. (i) T Ik G &% SR A T AW, ARG HIE 3H

e an

Details of accommodation, if any, occupied during

the term of last Lok Sabha

(i) = TeT gom STame araw TR o A ereft off et

EEd

Whether the accommodation occupied was

surrendered or is being retained

(i) AfE @t HE § @ A TR T

Date of likely vacation

7. REmreht oTeTe &5 1 Skied A ST ek 9 I 9
STfEq STaTE &5 (AR o T SY/TaTd U 7))

Order of preference for area where residential

accommodation is desired from Lok Sabha Pool

(Subject to entitlement/availability)

Tgelt aadl/First Preference
QEI' IFdl/Second Preference
e a0adn/ Third Preference

8. 1 GHE TSH 1 IHh TR & Tl & o1 HEe Yo ¥ 6 Hiel o1 iy § ig 31971 gev &, iR 4fe &, & o </ s g

Fe HERA
Total period

Whether the Member or any member of his family has a house in his/her name within a radius of 6 miles from the Parliament House, if so,

the details thereof

9. 9q¥ g FHMUI-T/Certificate from the Member:

# yford et § foR/1 certify that—

() W ER e T Swe R T SHER 3R faverd & STER quiden 9 ¥

The details given above by me are true to the best of my knowledge and belief.

(i) T From ek o1efiv Hog Tew bl ol W e ¥ STerd evdfed forw s €, g fore € o) # SRt arer e |

I have read the rules under which residences from the Lok Sabha Pool are allotted to Members of Parliament and agree to abide by them.

(iii) 3T aTE Y qe1 T IRER & §&i & T & foe =nfed |

The residence applied for is required for my use and the use of members of my family.
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(iv) T sam wfafa & wemfa ot fafed w9 & g srafa & fom st sram fordt Sog gew stean o1 safad &1 = o T RS R 7 & aRert
@
I will not sublet or share the residence with any other person, whether a Member of Parliament or otherwise, without the prior
permission in writing of the Chairman, House Committee.

(v) B o= Ta g for stere wfufa gro fafid R W ewdfed o s1eme & fiet S & qed 918 STIT SRS STeTd et Y g |

I undertake to vacate the accommodation temporarily allotted to me immediately after I occupy the accommodation allotted to me by the
House Committee on a regular basis

(959 1 B8 Signature of the Member)
feAt®/Date...o...oooeeee Tga™ I3 Ho/ldentity Card NO. ..o.oooovieeeeeeeeeeeeeeeee.
¥ H/To

TS¥T/Director
ek | |WfEarer@/Lok Sabha Secretariat
72 fewell/New Delhi.

AR~ 1. T IR SO WA §R STEfed AT T Toh el Seell ST s6l 0o 9 Toe ISl o1 Fafid oTem strefed 7 21 S|
2. TSR T TEH YA % S & AR & AU e e Heief ufites w1 <6 |

Note: 1. Accommodation once allotted by the House Committee will not be changed till all the Members are allotted regular accommodation.

2. For details of accommodation in Lok Sabha MPs Pool, please refer to the Accommodation Circular.
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(3F TaTy Tl uftus wE, 2019 HT 1)
T W1 HHE HE T W TS HSH| 1 e & Ty Sueteet ey 1 faawo

T 3R wew
e T A F TG
L 159
2. ﬁﬁ"fﬁ?ﬁ, Wﬁ@q 13
3. fom wieE, wRE T 24
4. fdve wetem, Mo wae 85
5. fTe ey, oY TR 83
6. ﬁﬂ?ﬁlﬁ?ﬁ, AT ST 21
7. THTE R, (Sl Anl) 51
8.  TH UH Toied, (Sioshoud AT) 45
9.  foTa ®iew, W< TR 2
10.  faTe wiey, fies o= 2
11. "ot BSH (BRed 2IgY 3TE)
(T 55 3R TIA 21)
(32 Tohat FAfHA STETE i T8 Fega+Th £7)
Hfafia Tohet Gg2)
6 517

>
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55 faTa
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Wi " iR W) et
wH &l I A Hi R et *t
T FA TR FA THR
1. e e (g 76 24
(T st ) 19 23
2. ERY TR (YU 98 31
(TH =) 5 2
3. Hodh g™ 34 15
4. LSS 42 9
5. EJRURGE] 1 4
6. TP AR TS 14 2
7. WE TR B 1
8. Riciici T 17
9. T TE FIH Ao o TH T s _
TH TH Rieg P o Fo Tt S -
gl 289 138
AT BT &51-aR foao
Ex| &= e TS ST e St
=8
1 2 3 4 5
1. 3 U 9 16,21,23,34,38,40,42,44,50 VII/VI/V
2. A UE e 1 30T VI
3, cfed 9 Hadl o 5 1,7,11-T, 17,23 VI
4. A 14 3,5,9,11,15,17,19,20,25,27, 30,31,40,42 VI/VI
5. Trlewme U 21 1,2,3,6,7,8,9,13,23,25,31,33, VI/V
12-T, 12-#, 12-F, 13-T,
13-3, 14-%0, 14-H1, 14-%, 16-T
6.  TBgN ThIeAS T 11 2,5,8,9,18,19,22,24,30,38 VI/VI
7. AR 4 Hi-1/3, ®§-1/7, W-1/15, /-1/20 Vi
T = WYL T 4 1,379 Vi
9. SMUY 5 14, 18, 20, 22, 7- VI/VI
10. SIS o 2 2,7 A%
11.  wEwe 9 14, 15, 17, 21, 47, 59, 81, 85 VI
12. < TmEA 3 -1/5, §-1/6, F-1/13 \Y




1 2 3 4 5

13. HEcE e 13 2,3, 4,8, 11, 14, 15, 16, 18, 20, 22, 26, 28 VIV

14. AU 1 TEH-18 VI

15.  Hem U 9 wt-1/2, d1-1/8, F-1/15, H-1/19, Hi-1/20, VI

w-1/27, |-1/28, H-1/31, €-1/36

16. YRS 2 TH-9, TH-11 VI

17.  dfed da @mi 4 2,7,9, 11-T VI

18.  TS= J9E TS 5 18,20,22,24,30 Vi

19.  HHSE oF 5 VIl

20.  VESE € 4 TH-90, Wa,91, THA-94, TH-95 VI

21, HRY TS 2 3,4 VI

22.  dHHid oA 3 2,6,13 VI

23. o Hqfd wrl 1 12 VI

24, TR ©F 1 4-T Vi

25.  dIcteRe {re 5 2, 5,8, 9,10 VI

26. IR o 2 1, 2-% VI

27.  facres 9w 3 TaAl-11, TH-13, H-1/1 VI/VI

28.  factes oM 2 wt-1/7, §-1/10 Vi

29. TR O 1 12 VII

30. fovemww 10 4, 6, 11, 12, 12-T, 14,17,18,19,20 VI

31, el US 1 1 VI

32. WU SHI sy 2 18,20 VI
A 1 &1-aR oo

AV (T) ST T Teh SEEA 92

TRV (&) TR EH T JSEH T

TFAV (H) TR T dF € T

TV () TR EH IR JSEH T

TR Tl T V (YT) < g w9 3R & Frew Fe

T WA 2T V (/) 3 T & 3R 1 deEH e

HgF T2 AT V (S/at) T TET EA IR TR IEEH e

B 289V (Sfi/ait)
MY VI (TR TE)

MY VI (TR TE)

YL HIE T 3R St BsE H G 31X g & We

THTH Teled, THE, HEd (S ol AFT) SR TH+TH JTSEA+Th HATerd
FHHE T FARHTH HIR T

THUE Toied, SioehoTd@ TR, TET T+ JeEH+al RIh Fae+ T Tt I
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et oF w12
&g TR
THTE R
('sftoshe TEe HAT)

THTH I (S sogl 7f)
T

45

26

25

21

\S)

83
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H-11/5, §-11/32

B-1/358-1/51

T-1, T-3, T4, T-5, T-6, T-7, -1,
-2, sft-4, -5, -7, H-1,
-2, 9i-3, -4, Gi-6, -7, -1,
-2, St-4, B-6, I-104, S1-201,
t-203, s-204, s-301, st-302,
t-304, S-401, sH-402, sN-403,
dt-404, S1-501, s-502, sH-503,
t-504,91-601, s-602, sH-603,
t-604,31-701, sH-702, sH-703,
t-704, 1704

101, 201, 301, 401, 501, 601, 701,
801, 102, 202, 302, 402, 502, 602,
702, 802, 403, 503, 603, 703, 803
404, 504, 604, 704, 804,

101, 201, 301, 401, 501, 601, 701,
801, 102, 202, 302, 402, 502, 602,
702, 802, 403,503, 603, 703, 803,
404, 504, 704, 804

1,8, 9, 10, 11, 12-T, 19, 21, 22, 23,
24, 25, 27, 29, 31, 32, 38, 39, 41, 44

96, 196

65, 67, 68, 69, 70, 71, 72, 73, 76, 83,

84, 85, 89, 91, 92, 93, 94, 97, 98, 100,
111, 114, 115, 118, 122, 127, 128, 130

132, 139, 140, 142, 144, 145, 146, 147
148, 149, 159, 160, 161, 163, 164, 165
166, 172, 173, 174, 175, 176, 177, 178,
183, 184, 185, 187, 188, 189, 190, 192
194, 197, 200, 201, 202, 204, 206, 208,
209, 212, 213, 214, 215, 216, 217, 218,
219, 221, 222, 224, 225, 226, 227

80-82, 104-106,107-109, 108-110

123-125, 124-126, 152-154,155-157,
156-158, 167-169, 168-170, 179-181,
180-182

V()
V (3)

VI (foRm
i)

V()
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8. ot =9
ol

femer gezm

62

21

22

21

55

5, 6, 10, 13, 14, 20, 26, 32, 34, 36,
38, 40, 42, 51, 52, 56, 58, 59, 64, 65,
68, 69, 70, 72, 73, 74, 84, 105, 107,
108, 109, 110, 111, 112, 114, 119, 120,
121, 123, 125, 126, 132, 133, 134, 136,
137, 142, 151, 152, 157, 158, 159, 160,
161, 163, 164, 167, 169, 170, 180,
186, 189

22, 71, 80, 81, 82, 85, 86, 87, 89, 90,
91, 92, 173, 175, 178, 182, 184, 185,
187, 188, 201

1-3, 2-4, 15-17, 16-18, 27-29, 28-30,

43-45, 44-46, 47-49, 48-50, 101-103,

115-117, 116-118, 127-129, 128-130,

143-145, 144-146, 147-149, 148-150,
171-172

33-35,203-204

6,7, 114, 121, 128, 213, 214, 221, 227,
228, 306, 313, 321, 327, 328, 413,
419-T, 421, 506, 520, 521

2, 3,9, 10, 15, 25, 26, 109, 110, 116,
117, 119, 125, 126, 201, 202, 205, 208,
210, 215, 216, 217, 218, 219, 224, 225,
310, 311, 312, 315, 318, 319, 322, 323,
324, 401, 408, 409, 412, 417, 423, 424,
425, 501,508, 509, 510, 511, 515, 516,
517, 518, 519, 522, 524, 525, 529

e e o1 &91-aR faawm

>

Wi T

4

76

50, 53, 54, 56, 57, 58, 59, 61, 64, 68,
69, 70, 71, 72 73, 101, 102, 103, 104,
106, 107, 108, 109, 110, 111, 113, 115,
117, 118, 119, 120, 121, 122, 125, 126,
127, 128, 129, 131,132, 133, 135, 136,
137, 138, 139, 141, 142, 143, 144, 146,
147, 148, 149, 150, 152, 153, 154, 155,
156, 157, 158, 159, 160, 161, 162, 163,
164, 166, 167, 168, 169, 170, 171, 173,
174
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4

e T
(TF =A1R)

A

HEY T
(TE =T
i BSH

i I

EIRUESE]
T RGP Tg

SNH &

EARIEISR]

19

98

34

42

14

12

TA-4, TA-8, TA-10, TA-11, TA-12,
T-15, TA-16, TA-17, TA-18, TA-19,
TH-20, TH-21, T9-22, TH-23, TA-24,
TI-25, TI-26, TI-27, TA-28

1,2, 4,517,809, 11, 13, 14, 15, 16,
18, 19, 20, 23, 24, 25, 28, 29, 30, 31,
32, 33, 34, 35, 36, 38, 39, 40, 41, 42,
44, 46, 49, 50, 53, 55, 56, 57, 59, 60,
61, 62, 63, 64, 66, 67, 69, 70, 71, 73,
75, 76, 77, 80, 81, 83, 86, 90, 91, 101,
102, 103, 105, 106, 113, 114, 115, 118,
119, 120, 121, 123, 124, 125, 126, 132,
133, 134, 135, 136, 138, 139, 140, 141,
142, 144, 145, 146, 147, 148, 149, 154,

156, 158, 159, 161

TH-2, T-3, T-4, TH-5, TH-6

1,2,34,56,7,8,9, 10, 11, 13, 14,
15, 17, 19, 20, 31, 34, 35, 36, 38, 39,
41, 44, 47, 50, 51, 55, 57, 58, 63, 64,
66

2,3,4,6,7,8,9, 12, 13, 14, 16, 18,
20, 21, 22, 25, 28, 30, 31, 34, 39, 41,
42, 45, 46, 47, 48, 50, 51, 52, 53, 55,

56, 57, 59, 60, 61, 63, 64, 65, 66, 67

2

1,2,3,4,56,7,8,09,11, 12
(22T, 59 & HD)

(21, SFUY & 91D), 13, 29

8-%, 14-3, 27-TH, 55-Td, 33-T

226, S-901
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X T F1 §9-aR foarm

&5 Exyl Tl Ho
ECOE
2 3 4
e T 24 13, 19, 20, 21, 22, 23, 24, 102, 104,

106, 107, 108, 112, 113, 114, 116, 117,
118, 119, 120, 121, 122, 124, 125

e T 23 TA-4, TI-5, TI-7, TI-8, T-10, TH-13,

(T =cATeR) TA-14, T3-15, TI-16, TA-17, TA-18,
TA-19, TI-20, TI-21, TI-22, TA-23,
TH-25, TI-26, TI-27, TI-29, TI-30,
TH-31, TI-33

HISY Ty 31 2, 3,5 8 9,10, 11, 13, 14, 17, 22,
23, 24, 26, 27, 102, 103, 104, 105, 106,
108, 109, 110, 113, 114, 115, 117, 118,

119, 120

BISEREL 12 TH-1, TH-3, TH-5, TH-6, TH-7,

(T =ATen ) TH-9, T9-10, TH-11, TH-12, TH-13,
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F.No. 2/1/19/MS

LOK SABHA SECRETARIAT
(ML.S.BRANCH)
PARLIAMENT HOUSE ANNEXE
NEW DELHI-110001
Dated May, 2019
From
RIMJHIM PRASAD
JOINT SECRETARY
MEMBER SERVICES
To
ALL MEMBERS OF LOK SABHA
Subject : Allotment of residences to Members of 17th Lok Sabha.
Sir/Madam,

I am directed to welcome you as Member of 17th Lok Sabha and request you to apply for allotment/change of
residential accommodation, as per form enclosed (Annexure I). A Statement showing the residences which are meant for
allotment to the Members of Parliament is enclosed (Annexure-1I).

2. As the residence in Lok Sabha Members' Pool may not be vacant/habitable for immediate allotment to Members of
17th Lok Sabha, arrangements have been made for Transit Accommodation in State Guest Houses/Bhawans, Western
Court Hostel/Annexe and V.P. House etc. in New Delhi in single rent free room till such time regular accommodation is made
available. However, Members will be liable to pay charges for food and other additional services. The rent in respect of
Transit Accommodation is paid by the Directorate of Estates, Ministry of Housing and Urban Affairs, Government of India
till the regular accommodation allotted to a Member becomes habitable as per prescribed norms. Members are liable to pay
rent and other charges for overstay in Transit Accommodation.

3. On the request of the Members, MTNL, will install a temporary telephone connection in the Transit Accommodation
and the telephone calls made shall be adjusted against the total free calls admissible during a year under. ‘The Housing and
Telephone Facilities (Members of Parliament) Rules, 1956' (as amended).

4. In accordance with the criteria to be laid down by the House Committee, Lok Sabha, in respect of allotment to be
made from the Lok Sabha Members' Pool, Members are allotted regular Hostel type accommodation in Vithalbhai Patel
House, Flat type accommodation, and Bungalows. When applying for accommodation, two or more preferences may kindly
be indicated to facilitate the House Committee to decide the allotment. However, the allotment of preferred accommodation
can not be assured. Any informal arrangement made between an ex-member and a newly elected Member regarding
occupation of any residence will not be recognized. Only an allotment made by the House Committee will be valid, to
obviate avoidable dislocation and inconvenience to a newly elected Member.

5. As per the provisions in the Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended),
Hostel/flat type accommodation is allotted to Members without payment of licence fee. Eligible Members allotted bungalows
as per criteria laid down by the House Committee are liable to pay licence fee at normal rate. In case, there is an office block
in the bungalow, additional rent would be payable.

6. In Vithalbhai Patel House a Member has the option, subject to availability, to take either one double and a single
suite or three single suites as regular allotment. As the demand for the rooms in Vithalbhai Patel House is also likely to be
more than the accommodation available, Members are requested to indicate their 2nd and 3rd preferences for alternative
accommodation.
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7. Other facilities related to Housing, etc. available to Members are mentioned at Annexure-I11.

8. Procedure for handing/taking over of Accommodation allotted under Lok Sabha Members Pool and rental liability
is at Annexures-1V & V.

9. Rent and other charges will normally be deducted from Members' Salary/TA/DA. Before, the occupation of a
residence, Members will be required to give an undetaking in respect of the following matters inter alia:—

(@) To pay all the Government dues from time to time either by deduction from their Salary/TA/DA or in cash. In case
of failure to make payments when due, the allotment will be liable to be cancelled forthwith.

(i) I Not to subject or share the accommodation with any person including a Member of Parliament.
(iii) To abide by the Rules relating to proper maintenance of residence and its surroundings.

10. It is specifically brought to Members' notice that the accommodation allotted to them is primarily intended for
Members and their family only. A family shall include wife/husband, as the case may be, and children, step children, legally
adopted children, parents, brothers or sisters as ordinarily resides with and are dependent on the Member.

11. If it comes to the notice of the House Committee that a Member has sublet the accommodation or allowed any
unauthorized person to stay in the residence, staff quarter and the garage allotted to them, whether during their presence
or absence from Delhi, the matter will be placed before the Hon'ble Speaker, Lok Sabha for such action as deemed necessary.

12.(i) Members of Lok Sabha or their families can retain Accommodation for a maximum period of one month, after
their term ends or resignation/removal, or otherwise on ceasing to be Member of Lok Sabha on payment of the
same rent, if any, which they were paying immediately before the occurrence of any of the events mentioned
above.

(i) Inthe event of death of a Member, the family of the late Member can retain the accommodation for a period of

six months from the date of demise on payment of rent, if any, as was being charged prior to the event.

13. Allotment of Staff Quarters, Garages, Air-conditioners, Refrigerators, etc.—Those Members who require ACs,
refrigerators, motor garages and staff quarters may apply on the prescribed forms (Annexures-VI to VIII) obtainable from
the Members Services Branch, Lok Sabha Secretariat, Parliament House Annexe. There is, however, a shortage of staff
quarters and garages and it may not, therefore, be possible to meet the demand of all Members in this respect. Allotment of
motor garage is made on production of photo-copy of registration certificate of the vehicle in Member's own name.
Allotment of Motor garages and staff quarters will be made strictly according to the date of application and under the
direction of the Chairperson, House Committee.

14. Telephone Facilities.—Under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as
amended), a Member is entitled for three landline telephone connections and two mobile connections in New Delhi and in
their constituency or on usual place of residence. A Member can avail total 1,50,000 free local calls on all these telephone
connections annually. Besides, a Member can avail a broadband connection worth Rs. 1500 p.m. free of charge. also a
member may avail additional broadband facility with download speed 1 Mbps unlimited in lieu of 10,000 surrendered calls
out of 1,50,000 free quota provided to Hon'ble Members per annum. A Member is entitled to avail high speed broadband on
the Fibre to the Home (FTTH) with WiFi services at a Member's residence in Delhi MTNL and shall not be liable to make
payment up to a maximum of Rs. 2200 per mensem, which shall be paid directly to MTNL towards charges for this facility.
Prescribed application forms for applying telephone facilities are given at Annexures-IX to XVII.

15. Members are requested to send their application to Executive Officer, Members Services Branch, Room No. 402,
Parliament House Annexe by 15th June, 2019. House Committee/LLok Sabha Secretariat will proceed with allotment of
accommodation for such Members whose requests are received by this date.
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16. All requests from Members for residential accommodation received in the Lok Sabha Secretariat prior to the issue
of this Circular will not ordinarily be taken into consideration. Members are therefore, requested to apply afresh in reply to
this Circular on the prescribed forms.

Yours faithfully,

Sd/-
(RIMJHIM PRASAD)
JOINT SECRETARY
MEMBER SERVICES.



1. 9c¥ <h1 A™/Name of the Member.

(Fre 3787 Win block letters)

ANNEXUREI
(Ref. Para-1 of Accommodation Circular May 2019)
e |91 ISl % Rl STa & Sfreied 8 STagH-usl
APPLICATION FOR ALLOTMENT OF RESIDENTIAL ACCOMMODATION TO MEMBERS OF LOK SABHA

2. fratem BA/CONSHLUCICY.......eveeooeeeeeeeeeeeeeeeseeseeeeessseeessessee e

(Fre 3787 Win block letters)

B0 TTU/SHALL. ..ttt bbbttt sttt bttt ettt

4. 1 9= fordt f=fafed vg W @i %/Whether the Members has been a

WFrom de/To Hd 3TafY
ELT g/ ELT HE/  Total
Period
Year Month Year Month
1 2 3 4 5 6
() &= H Hfee TR & T/ T/Yes +T&I/No
Cabinet Minister in the Centre
(i) = o T =AY T/Yes +T&I/No
Minister of State in the Centre
(i) g o SYH/HESE AiEa T/Yes +T&l/No
Deputy Minister/Parliamentary
Secretary in the Centre
(iv) q&=A =AY/ T/Yes +T&I/No
Chief Minister
(v) T/ Bi/Yes I/No
Governor
(vi) <iIeh T 3Teaey/ T/Yes +T&l/No
Speaker, Lok Sabha
(vii) e G ST/ T/Yes +T&I/No
Deputy Speaker, Lok Sabha
(viii) TemrE, T faemHea/ T/Yes +T&l/No
Speaker, State Legislature
(ix) STIqH AT & & AR F/Yes  T&l/No
RIRISING

Chief Justice/Justice of Supreme
Court
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2 4
x) TSHfE® (9=)/ B/Yes &l/No
Diplomat (Position)
(xi) = IR & & <A/ T/Yes T&l/No
RGN
Chief Justice/Justice of High Court
(xii) AT fauH ded § AT W ®i/Yes  T&l/No
forges < =¥/
Recognised Opposition Leader in
Parliament/State Legislature
(xiii) T § e T & w3/ T/Yes +T&I/No
Cabinet Minister in State
(xiv) T H T T B/Yes +&I/No
Minister of State in State
(xv) T T SUHS/EEE Hiea/ T/Yes +T&l/No
Deputy Minister/Parliamentary
Secretary in State
5. 9SS Wik WU/ 991 % T fohaet o) fHaifad g3 € oo ENSEIRET]
For how many terms the member has been elected to
Lok Sabha/Rajya Sabha..........ccoovieeiieiiiicinnnnnns Total period
(1) A SR w1 S SR e S, At
EECOEIR|

Details of accommodation, if any occupied

during the term of last Lok Sabha  .....cccocoevvcincnnncncnccncee

(i) o THeT o7 STard arad fohan o a1 31+t o
ool | §

Whether the accommodation occupied was

Surrendered or is being retained ..o

(i)  AfE Trelt HE T @ HIA IR Taqe

Date of likely vacation e

. et stem & i1 ST s A9iq, Tk |

I H STuferd sTere &5 (SR R e |y
AT U B

Order of preference for area where residential
accommodation is desired from Lok Sabha Pool:

(Subject to entitlement/availability) .......cccocccoevnivcennccereenerccneneenes

TEA TUTAVFILSE PIEEIENCE oo
§§|i FUTATSECONd PLEfETENCE v eessseeneee
TG THTAVThIrd PreferenCe  ovveeeeeeeeeeeeeeeeeeeeeeeeese e



8.
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1 G TS 1 39 URaR & fohdl He&g o1 U Wol U 6 Hidd o1 9y § hig 3791 Herm B, 371 afe =i, ot dedsielt

BRIk

Whether the Member or any member of his family has a house in his/her name within a radius of 6 miles from the

Parliament House, if so, the details thereof.

9.

@

(i)

(iii)

HSH g THI0T-T31/Certificate from the Member:

H yford e g fh/1 Certify that—
Y gRT T T SHie SR TR SR SR e & STER quidar 9 ©
The details given above by me are true to the best of my knowledge and belief.

3 From Sk o1l Tug Tewil 1 olish 9o Yot 9 7o efed fre it €, o forg & o7 # 37kt are & |

I have read the rules under which residences from the Lok Sabha Pool are allotted to Members of Parliament and
agree to abide by them.

ST TETE B a1 3R URER & IS & YAM & foe =1fed |

The residence applied for is required for my use and the use of members of my family.

(iv) # stam afafa & gmfa = fafed €1 3 7d sTafa & fom s srem fordt dug 9ew stean o7 =afad &1 9 d

R W S iR A & e ® |
I will not sublet or share the residence with any other person, whether a Member of Parliament or otherwise,
without the prior permission in writing of the Chairman, House Committee.

(v) T 3= a g for emamm wfafd g frafia snem w srefed o stam & fad S & g a1 ST91 STRTg STar|

@reft L G|

I undertake to vacate the accommodation temporarily allotted to me immediately after I occupy the accommodation
allotted to me by the House Committee on a regular basis.

NI=G o1 D 2 (=T (9T =h1 &A1&V Signature of the Member)
ga U5 H./Identity Card NO. .......oovvvveeren,
{1 H/To
¥k /Director
Teh | Wieamera/Lok Sabha Secretariat
% fewetl/New Delhi
A 1. TS EN S TS MRl & STIHR U aR A WA g1 e fed Temd a6 T Tai aeall ST 59 e 9l T8 Hewi &l Fafia e
Arsifed <1 81 S |
2. e WY USH e & A & SR & foQ o ofrars Heieht aftes i 3@ |
Note: 1. Accommodation once allotted by the House Committee will not be changed till all the Members are allotted regular accommodation.
2. For details of accommodation in Lok Sabha MPs Pool, please refer to the Accommodation Circular.



ANNEXUREII

(Reference Para 1 of Accommodation Circular—May 2019)

STATEMENT OF ACCOMMODATION AVAILABLE FOR ALLOTMENT TO MEMBERS OF
PARLIAMENT FROM LOK SABHA MPs POOL

BUNGALOWS AND FLATS

SL Accommodation Total Unit
No.
L. Bungalows 159
2. Twin Flats—North Avenue 13
3. Twin Flats—South Avenue 24
4. Single Flats—North Avenue 8
5. Single Flats—South Avenue 83
6. Single Flats—Meena Bagh 21
7. M.S. Flats—(Dr. B.D. Marg) 51
8. M.S. Flats—BKS Marg 45
9. Single Flat—Rabindra Nagar
10. Single Flat—Tilak Lane
1L *V.P. House (Hostel Type Accommodation) 32
(Single-55 and Double-21)
(Treated as 32 units of Single Regular
Accommodation)+(one spare single suite)
Total 517

*V.P. House—1 Double + 1 Single or 3 Single = 1 Regular unit

55 Single
} = 32 Regular Unit : 1 Spare
21 Double
STAFF QUARTERS AND MOTOR GARAGES
Sl Area Total Unit of Staff ~ Total Unit of Motor
No. Quarter Garage
L North-Avenue (old) 76 24
(N-Block) 19 23
2. South Avenue (old) R 31
(S-Block) 5 12
3. V.P. House 15
Ferozeshah Road 42 9
Canning Lane 1
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SL Area Total Unit of Staff ~ Total Unit of Motor
No. Quarter Garage
6. Dr. R.P.Road 14 2
7. Rabindra Nagar Attached 1
8. Meena Bagh Attached 17
9. MS Flats, BKS Marg Attached —
10. MS Flats, Dr. B.D. Marg Attached —
Total 289 138
AREA-WISE DETAILS OF BUNGALOWS
SL Area Total Bungalow Nos. Category
No. Unit
L. Ashoka Road 9 16,21,23,34,38,40,42,44,50 VIIIVI/V
2. Atual Grove Road 1 30A VI
3. Balwant Rai Mehta Lane 5 1,7,11A,17,23 VI
4. Canning Lane 14 3,5,9,11,15,17,19,20,25,27 VII/VI
30,31,40,42
5. Ferozeshah Road 21 1,2,3,6,7, 8,9, 13, VI/V
23,25,31,33
12-A,12-C, 12-D, 13-A, 13-E,
14-B, 14-C, 14-E, 16-A
0. Gurudwara Rakabganj Road 11 2,5,8,9,10,18,19,22,24, 30,38 VII/VI
7. Humayun Road 4 C-1/3,C-1/7,C-1/15,C-1/20 M
8. Harish Chandra Mathur Lane 4 1,3,7,9 \Y|
9. Janpath 5 7-B, 14, 18,20,22 VII/VI
10. Kamraj Lane 2 2,7 Vil
11. Lodhi Estate 9 14,15,17,21,47,59,81,85,91 VI
12. Lodhi Garden 3 C-1/5,C-1/6,C-1/13 M
13. Mahadev Road 13 2,3,4,8,11,14,15, 16, 18,20,22 VIV
26,28
14. Mathura Road 1 AB-18 VI
15. Pandara Park 9 C-12,C-1/8, C-1/15, C-I/19, VI
C-120,C-1/27, C-1/28,C-I/31, C-1/36
16. Pandara Road 2 AB-9,AB-11 VI
17. Pt. Pant Marg 4 2,7,9,11-A VI
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SL Area Total Bungalow Nos. Category
No. Unit
18. Rajendra Prasad Road 5 18,20,22,24,30 VI
19. Safdarjung Lane 1 5 VI
20. Shahjahan Road 4 AB-90,AB-91, AB-94,AB-95 VI
21. South Avenue Lane 2 3,4 VI
22. Teen Murti Lane 3 2,6,13 VI
23. Teen Murti Marg 1 12 Vil
24. Telegraph Lane 1 4-A VI
25. Talkatora Road 5 2-A,5,8,9,10 VI
26. Talkatora Lane 2 1,2-C \Y|
27. Tilak Marg 3 AB-11,AB-13,C-1/1 VII/VI
28. Tilak Lane 2 C-1/7,C-I/10 M
29. Tughlak Lane 1 12 VIII
30. Windsor Place 10 4,6,11,12,12-A,14,17,18,19,20 VI
31. Tughlak Road 1 1 VI
32. Mother Teresa Crescent 1 20 VI
AREA-WISE DETAILS OF FLATS
Type V (A) — Drawing Room + One Bed Room Set
Type V (B) — Drawing Room + Two Bed Rooms Set
Type V (C) — Drawing Room + Three Bed Rooms Set
Type V (D) — Drawing Room + Four Bed Rooms Set
Combined Flat Type V (A/A) — Two Drawing Rooms and Two Bed Rooms Set
Combined Flat Type V (A/B) — Two Drawing Rooms and Three Bed Rooms Set
Combined Flat Type V (B/B) — Two Drawing Rooms and Four Bed Rooms Set
Hostel Type — Single and Double Room Sets in Western Court Hostel and Vithalbhai Patel
House
Type VI (Spl. Type) — M.S. Flat Narmada and Kaveri (Dr. B.D. Marg)—Drawing + Three Bed Rooms
+ One Office Room + Two Staff Quarters + One Motor Garage
Type VI (Spl. Type) — MS Flat, B.K.S. Marg — Drawing + Three Bed Rooms + Two Staff Quarters +
One Motor Garage
SL Area Total Flat Nos. Category
No. Unit
1 2 3 4 5
1. Tilak Lane (Flats) 2 C-11/5, C-11/32 V(D)
2. Rabindra Nagar 2 D-1/35,D-1/51 V(B)
3. M.S.Flats (B.K.S. Marg) 45 A-1,A-3,A-4,A-5,A-6,A-7,B-1,B-2  VI(Special Type)

B-4,B-5,B-7,C-1,C-2,C-3,C-4,C-6
C-7,D-1,D-2,D-4,D-6,B-104,B-201,
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1 2 3 4 5

B-203,B-204, B-301, B-302, B-304, B-401,
B-402,B-403, B-404,B-501, B-502, B-503
B-504, B-601, B-602, B-603, B-604,
B-701,B-702,B-703,B-704,D-704

4. M.S.FLATS (Dr. B.D. Marg)

Narmada 26 101,201, 301,401,501, 601,701, 801, 102,
202,302,402, 502,602,702, 802,404, 504,
604,704, 804,403, 503,603,703, 803

Kaveri 25 101,201, 301,401, 501, 601, 701, 801, 102,
202,302,402, 502,602,702, 802,404, 504,
704,804,403, 503,603,703, 803

5. Meena Bagh 21 1,8,9,10,11,12A,19,21,22,23,24,25, VO
Type-C 27,29,31,32,33,38,39,41,44

6. North Avenue
Type-A 2 96, 196 \Y%
Type-B 83 Demolished for redevelopment of N.A. v

65,67, 68,69,70,71,72,73, 76, 83, 84,
85,89,91,92,93,94,97,98, 100, 111,
114,115,118, 122,127,128, 130, 132,
139, 140, 142, 144, 145, 146, 147, 148,
149,159, 160, 161, 163, 164, 165, 166,
172,173,174,175,176,177, 178, 183,
184,185,187, 188, 189, 190, 192, 194,
197,200, 201, 202, 204, 206, 208, 209,
212,213,214, 215,216,217, 218,219,
221,222,224,225,226,227

Combined Flats Type A/A 13 80—=82, 104—106, 107—109, \%
108—110, 123—125, 124—126,
152—154,155—157,156—158,

167—169, 168—170, 179—181,
180—182

6.  South Avenue
Type B 62 5,6, 10, 13, 14, 20, 26, 32, 34, 36, 38, 40, A"

42,51,52,56,58,59, 64, 65,68, 69, 70,
72,73,74, 84, 105, 107, 108, 109, 110,
111,112,114, 119,120, 121, 123, 125,
126, 132, 133, 134, 136, 137, 142, 151,
152,157, 158, 159, 160, 161, 163, 164,
167,169, 170, 180, 186, 189

Type-C 21 22,77,80,81, 82,85, 86,87, 89,90,91,92, v
173,175,178, 182, 184, 185, 187, 188,201

Combined Flats 2 1—3,2—4,15—17,16—18,27—29,28—30 v

Type-A/A 43—45,44—46,47—49,48—50,101—103,

* Not available for allotment.



44

1 2 3 4 5
115—117,116—118, 127—129, 128—130,
143—145, 144—146, 147—149, 148—150,
171—172
Combined Flats 2 33—35, 203—204 A\
Type-B/B
7. V.P.House 21 6,7,114,121,128,213,214,221, Hostal
Double Suites 227,228,306,313,321,327,328, Type
413,419-A,421, 506, 520,521
Single Suites 55 2,3,9,10,15,25,26,109, 110, 116, Hostal
117,119,125, 126, 201, 202, 205, Type
208,210, 215,216,217,218, 219,
224, 225,310,311,312,315, 319,
322,323, 324,401, 408,409,412,
417,423,424, 425,501, 508, 509,
510,511,515,516,517,518,519,
522,524,525
AREA-WISE DETAILS OF STAFF QUARTERS
Sl. No. Area Total Unit Staff Quarter No.
1. North Avenue 76 50,53,54,56,57,58,59,61,64,68,69,70,71,72,73, 101, 102, 103, 104, 106, 107,
108,109,110,111,113,115,117,118,119, 120, 121, 122, 125, 126, 127, 128, 129,
131,132,133, 135, 136, 137 138,139, 141, 142, 143, 144, 146, 147, 148, 149, 150,
152,153,154, 155, 156, 157,158, 159, 160, 161, 162, 163, 164, 166, 167, 168, 169,
170,171,173,174
North Avenue (N-Block) 19 N-4,N-8,N-10,N-11,N-12,N-15,N-16,N-17,N-18,N-19, N-20, N-21, N-22,
N-23, N-24,N-25,N-26,N-27,N-28
2. South Avenue R 1,2,4,5,7,8,9,11,13,14, 15, 16, 18, 19, 20, 23, 24, 25, 28, 29,30,31, 32, 33,
34,35,36,38,39,40,41,42,44, 46,49, 50,53, 55, 56,57,59, 60,61, 62,63, 64, 66,
67,69,70,71,73,75,76,77, 80,81, 83,86,90,91, 101, 102, 103, 105, 106, 113, 114,
115,118,119, 120, 121,123, 124, 125, 126, 132, 133, 134, 135, 136, 138, 139, 140,
141,142, 144, 145, 146, 147, 148, 149, 154, 156, 158, 159, 161
South Avenue (S-Block) 5 S-2,S-3,S-4,S-5,S-6
3. V.P.House R 1,2,3,4,5,6,7,8,9,10,11,13,14,15,17,19,20, 31, 34, 35, 36, 38, 39,41, 44,
47,50,51,55,57,58,63, 64,66
4.  Ferozeshah Road o) 2,3,4,6,7,8,9,12,13,14, 16, 18,20,21,22,25,28,30,31,34,39,41, 42,45, 46,
47,48,50,51,52,53,55,56,57,59,60, 61,63, 64,65, 66,67
5. Canning Lane 1 2
6. Dr.R.P.Road 14 1,2,3,4,5,6,7,8,9, 11, 12 (behind 22A Janpath), 12 (behind 21 A Janpath), 13,29
7. Aram Bagh 5 8-E, 14-E, 27-H,55-H, 33-A
8. Kali Bari Marg 2 226,J-901




AREA-WISE DETAILS OFMOTOR GARAGES

SI.No.  Area Total Unit ~ Motor Garage No.
1 2 3 4
1. North Avenue p 13,19,20,21,22,23,24,102,104, 106,107,108, 112,113,114, 116,117,118, 119,
120,121, 122,124,125
North Avenue (N-Block) PA] N-4,N-5, N-7,N-8,N-10,N-13,N-14,N-15,N-16,N-17,N-18,N-19, N-20, N-21,
N-22,N-23,N-25,N-26,N-27,N-29,N-30, N-31, N-33
2. South Avenue 31 2,3,5,8,9,10,11,13,14,17,22,23,24,26,27,28, 102, 103, 104, 105, 106, 108,
109,110, 113,114,115,117,118, 119,120
South Avenue (S-Block) 12 S-1,S-3,S-5, S-6,S-7,S-9, S-10, S-11, S-12, S-13, S-15, S-16
3. V.P.House 15 1,3,6, 7,11,12, 14,16, 18, 19, 20, 22,24, 25,26
4, Canning Lane 4 71,78,79, 84
5. Ferozeshah Road 9 54,59,61,62,63,70,71,74,75
6. Dr.R.P.Road 2 8,10
7. Rabindra Nagar 1 82
8. Meena Bagh 17 1,2-B3,6,7,8,10-A, 11,13, 14, 14-A, 15, 15-A, 16, 17,21,22
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ANNEXURE III
(Vide Para 7 of Accommodation Circular-May, 2019)
OTHER FACILITIES RELATING TO HOUSING ETC. AVAILABLE TO MEMBERS OF LOK SABHA

1. Every Member shall also be entitled without payment of charges to the supply of water upto 4000KL and electricity
upto maximum of 50,000 units per annum (25,000 units each on light/power meters or pooled together) in respect of any
accommodation allotted to him/her by House Committee in respect of any private accommodation occupied by the Member
in Delhi. If both husband and wife are Members of either House of the Parliament and are residing in the same accommodation,
the electricity in units and water in kilolitre shall be calculated separately.

2. Where in respect of any accommodation, licence fee is payable on account of any improvement or addition made
to it or any additional service provided thereto, it shall be twenty-five per cent less than the normal rent payable in respect
of such improvement, addition or additional service.

3. Furniture shall be made available free of charge to the Members within the existing monetary ceiling of Rs. 80,000/-,
in respect of durable furniture and Rs. 20,000/- for non-durable furniture respectively. However, additional provision such
as tiles in bathroom and kitchen and the facility of washing of sofa and curtains after every three months, the same shall be
provided free of cost to the Member. The rent for additional items of furniture shall be charged on the depreciated value of
the furniture so made available at the resident of a Member.

Explanation I. — "Improvement or addition” means the provision of additional accommodation, furniture, table and
pedestal fans, table lamps, floor standard lamps, boilers, refrigerators, desert coolers and air-conditioning units.

Explanation II. — "Furniture: means such items of furniture as are admissible to a Member for a residence allotted to
him and includes any additional items taken on rent by him/her.

Explanation III. — "Additional Service" means:

(a) the provision of Safai Karamcharis, Jamadars and the staff attached to Members' residence with dusters and
brooms;

(b) the supply of electric bulbs at the residences of Members;

(c) the maintenance of flower beds;

(d) the maintenance of any place (like an Enquiry Office) intended for the common benefit of Members; and
(e) any other service provided for the common benefit of Members.

4. Rebate— Sometimes on request being made by Members, additions/alterations in the form of additional
accommodation is carried out at the residences of the Members and furniture and other items of electrical appliances are
supplied at their residences. The Members are liable to pay additional rent for such additions/alterations as also furniture
items and additional services with 25% rebate as provided in the Housing and Telephone Facilities (Members of Parliament)
Rules, 1956 (as amended).

5. The light, power and water connections, for bungalows/flats can be obtained from the New Delhi Municipal
Council (NDMC) on deposit of security money. No security deposit is necessary in the case of Vithalbhai Patel House,
Western Court Hostel, Western Court Annexe where sub-meters have been provided by the Government. Every Member, in
respect of any accommodation allotted to him, is entitled without payment of charges to the supply of water and electricity
as mentioned at para I above.
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6. The flats in Vithalbhai Patel House at Rafi Marg have been provided with independent kitchenettes. No Member
shall be allowed to use coke/charcoal/firewood in the kitchen. He/she would make his/her own arrangements for gas/
electric stove, etc. in these flats.

7. In the Western Court, messing facility is available. In bungalows or flats the Members are required to make their
own messing arrangements. Messing in the Western Court is not compulsory for MPs in the case of guests or family
members sharing accommodation with a Member in the same suite, messing will be optional, but such guests or family
members who stay in independent suites (other than the rooms allotted to the Members).

N.B.— 1. (i) Under the Housing and Telephone Facilities (MPs) Rules, 1956 (as amended), Members are entitled to
avail housing facility in the form of Flat type accommodation along with one unit of Staff Quarter and Motor Garage free of
cost. However, due to shortage of Motor Garage in Lok Saha Pool, Motor Garage will be allotted subject to availability.

(ii) The rent for bungalow type accommodation including rent of Staff Quarters and Motor Garage is subject to a
maximum of Rs. 105/-p.m.

2. (i) Durable furniture of the cost of Rs. 80,000/- and non-durable furniture of Rs. 20,000 are rent free.

(i) Rent for durable furniture above the cost of Rs. 80,000/- will be charged @ 1.2% per month and for non-durable
furniture above the cost of Rs. 20,000/- will be charged @ 2% per month.

3. The rent/charges for services is chargeable as determined by the Government from time to time.

(1) The charges for additional services in respect of bungalows represent the share of expenditure on services such
as pay of safai karamchari and jamadars and materials for the staff, such as dusters, brooms, etc.

(i) The charges for additional services in respect of flats at North and South Avenues, include share of expenditure
on conservance for common place and share of:—

(a) Rent of accommodation, furniture, refrigerators and other articles and services provided in common halls;
(b) Charges of electricity consumed in Badminton Courts at North Avenue and South Avenue;
(c) Share of rent of canteens at North Avenue and South Avenue furniture, etc. provided therein; and

(d) Share of rent providing of partition hedges in the common lawns of North and South Avenues; providing and
fixing R.C.C. posts as obstacles at the end of approaches at North and Sourth Avenues; providing small urinal
stalls over the terrace of flats on first floor at North and South Avenues, and providing iron bars to windows
and ventilators in first floor flat at North/South Avenues.

(iii) The charges for additional services in respect of flat at Meena Bagh include the water charges for the servant
quarter attached to each flat.

4. Additional rent is recoverable on account of addition and alterations made in bungalows, flats, staff quarters,
garages, etc. from time to time over and above the usual rent.

5. No charges for maintenance of flower and vegetable beds will be recoverable from Members who do not desire this
work to be carried out by the malis of the CPWD.

6. No rent of scale furniture is recoverable if the residences are allotted and occupied as unfurnished. Proportionate
rebate in rent for scale furniture is admissible on the articles of scale furniture returned.

7. In the case of suites in Vithalbhai Patel House the charges of Electricity & Water consumption are recoverable in
addition on the basis of meter readings.

8. (i) The following items are also supplied to Members on rental basis through CPWD Enquiries:—
(a) Refrigerator (large, medium or small)— one.

(b) Air Conditioner (Split/Window type)—For each Drawing and Bed Room.

(c) Desert Cooler/Room Cooler—In place of Air Conditioner, if required.

(d) Room Heater/Blower—for each Drawing and Bed Room.
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(e) Insect Killer—for each Drawing and Bed Room.

(f) Boiler (25 Itr. or 35 Itr. or 50 Itr.)—One.

(g) Aquaguard—One.

(ii) The rent for the above electrical items is chargeable as determined by the Government from time to time.
(iii) The above items will be supplied through CPWD Enquiries on availability of stock whether new or old.

9. Besides, Solar Water Heating System have been installed at the residences of Members in New Delhi. Similarly in
some areas, Piped Natural Gas (PNG) is being supplied at the residences of Members through Indraprastha Gas Limited
(IGL) in New Delhi.

10. Rates of rent and other services/items of all residences are provisional and are subject to revision with
retrospective effect.



ANNEXURE IV
(Vide Para 8 of Accommodation Circular—May, 2019)
PROCEDURE FOR HANDING/TAKING OVER OF BUNGALOWS/FLATS/HOSTELS
Handing over of Bungalows/Flats/Hostels

(1) When the regular accommodation including temporary accommodation for stay of guest, marriage purpose of Staff
Quarter/garage allotted to Member is to be given up by the Member, its vacant possession must be given either to the
Central Public Works Department Enquiry Officer or the Receptionist of the Hostel concerned as the case may be. Till such
vacant possession is given, Member will be considered to be in occupation of the same. Member will be personally
responsible for any loss or damage to Government property provided in the residence. If the loss or damage occurs during
Member's de facto or de jure occupation of the residence.

(i) CPWD Service Centre shall be notified well in advance the proposed date and time of handing over of the
premises.

(iii) The Member in whose name the premises stands allotted should, as far as possible, hand over the possession
himself/herself to the CPWD Service Centre. In case the member wants to get the premises handed over through his
authorized representative, an authority letter authorizing the representative with his attested signature to hand over the
possession of the premises and to sign the deficiency report of furniture (if any) should be sent.

(iv) The Member should ensure the compliance of the following formalities before approaching CPWD Service Centre
for issue of vacation report.

(@) They should get the Electricity/Water Connection disconnected from NDMC and obtain a No Objection Certificate
after disconnection from NDMC regarding upto date payment of electricity and water charges.

(b) They should return the Air-Conditioners, Refrigerators, Coolers, etc. taken on hire from Air-Conditioning Division,
CPWD and obtain a'No Demand Certificate' from them. Similarly, No Demand Certificate from concerned Electrical
Divisions, CPWD, shall be obtained in respect of Electrical fittings and fixtures including geysers and blowers etc.

(c) They should return the furniture taken from CPWD to the concerned Service Centre and obtain No Dues Certificate
from them. If any deficiency in the furniture is noticed, a report to this effect shall be prepared by CPWD Service
Centre and has to be signed by the Member and handed over to the CPWD representative at the time of vacation.

(d) They should get the (PNG) connections disconnected from IGL and obtain No Objection Certificate after
disconnection from IGL regarding upto date payment of consumption charges.

(v) After completing the above formalities, the Member shall hand over vacant possession of flat/bungalow alongwith
servant quarter and garage to the concerned CPWD Service Centre.

(vi) Vacation report shall be issued by the CPWD Service Centre after completion of above formalities.
Taking Over of Bungalows/Flats/Hostels

(1) A Member to whom a bungalow or a flat or hostel accommodation is allotted is required to give at least three days
notice of his arrival to the Central Public Works Department Enquiry Office concerned and for the Western Court to the
Superintendent of the Western Court Hostel as the case may be.

(i) The Member shall approach the concerned CPWD Service Centre along with authority slip issued by the Lok
Sabha Secretariat personally or through his authorized representative whose signature shall be duly attested by the
Member with authorization letter for taking over the possession of the premises and for signing the inventory of the
furniture, etc.
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(iii) Vacant possession of bungalows/flats including staff quarters and garage (if allotted) shall be given by CPWD
Service Centre to the allottee during office hours.

(iv) Only routine works like white-washing, painting, cleaning of premises, etc., shall be carried out by CPWD to
make the premises habitable.

(v) Before any requisition for addition/alteration work is given to CPWD, the possession of bungalow/flat must be
taken over by the allottee. The rental liability shall commence from the date when the premises is made habitable after
completion of routine works.

(vi) For any work of addition/alteration, a requisition shall be given by the Member to the CPWD who in turn will
prepare the estimate and forward the same to the House Committee for approval. Any work of addition/alteration shall be
carried out only after the sanction of House Committee for works costing Rs. 1,50,000/- in total for the full term of the
Member of Parliament and beyond that by Ministry of Housing & Urban Affairs.

(vii) CPWD Service Centre shall provide old furniture on written requisitions by the Member. In case the Member
desires that the furniture be issued to his authorized representative, he should send his requirement of furniture to
concerned CPWD Service Centre along with authorization letter with attested signature of the representative and authority
for acknowledging receipt and return of the furniture. The furniture inventory shall be signed by Member himself or his
authorized representative.

(viii) For supply of new furniture articles, the financial limit for sanction by House Committee for durable and non-
durable articles is Rs. 1,00,000/- only for full term of the Member. New furniture articles will be supplied only after sanction
to the estimate is communicated by the House Committee.

(ix) Furniture articles costing Rs. 1,00,000/- (Rs. 80,000/~ for durable items+Rs. 20,000/- for non-durable items) will be
provided rent free. For any furniture taken over and above this limit, additional rent will be charged on durable items 1.2%
per month and non-durable 2% per month.

Complaints relating to NDMC/CPWD received in various CPWD Engquiry Office under Single Window System

(i) Members may lodge their complaints relating to NDMC and CPWD in respect of health, water supply, sewerage,
horticulture and civil works under a Single Window System at the following CPWD Enquiry Offices located in MPs
residential areas:—

CPWD Engquiry Office Telephone Nos.

North Avenue Service Centre — 23093997,23092891

South Avenue Service Centre — 23016977,23015250
Ferozeshah Road Service Centre — 23389738,23381866

Sunehari Bagh Service Centre — 23017631,23018746

Vithal Bhai Patel House Service Centre — 23719780

M.S. Flat Dr. B.D. Marg — 23324084,23739558,23323336

(ii) For complaints in respect of inadequate water supply, blockage of sewer line and non-removal of garbage,
complaint may also be made to NDMC Control Room Phone Nos. 23743642, 23360683 (sewer line), 23348300/301 (for
garbage removal).



ANNEXURE V
(Vide Para 8 of Accommodation Circular—May, 2019)

RENTAL RESPONSIBILITY IN CONNECTION WITH ALLOTMENT OF LOK SABHA MEMBERS' POOL
ACCOMMODATION

(a) Acceptance/occupation of allotted accommodation

During Non-session During Session Period
Period
@i  Period during which a Within 8 days of the Within 5 days of the issue of the
Member is required to accept issue of allotment allotment letter.
or refuse the allotment. letter.
(i) Period during which a Within 3 days of the Within 8 days of the issue of the
Member who has accepted an commencement of the allotment letter.
allotment required to occupy next session.
the residence.
@iii) Period during which a -do- Within 3 days of the
Member when given change commencement of the next
of accommodation is required session.
to shift from one residence to
another.

(b) A residence will, however, be liable for re-allotment to another Member on the waiting list, who has not been
provided with accommodation if it remains unoccupied beyond the offered period.

(c) These conditions may, however, be relaxed in individual cases by the House Committee or the Chairman, House
Committee.

(d) Rental Responsibility:

(1) Bungalow Type Accommodation—When a Member of Lok Sabha who is without accommodation is allotted a
residence and such allotment is duly accepted by him, his responsibility for payment of rent, etc. in case of Bungalow type
accommodation would commence from the 8th day of the issue of allotment letter or the date of occupation whichever is
earlier. During session period within 3 days from the date of commencement of next session in case of allotment made
during non-session period.

(ii) Change of Accommodation—When the Member is allowed a change from one residence to another and such a
change is duly accepted by him, his responsibility for payment of rent, etc., in respect of the newly allotted residence would
commence from the 4th day from the date of occupation and his allotment of the old residence would be deemed to have
been cancelled from the 4th day from the date of occupation and rent etc. at market rate charged for the old residence till
finally surrendered and vacated subject to the proviso to Rule 5 of the Housing and Telephone Facilities (Members of
Parliament) Rules, 1956 (as amended).

(iii) Flat/Hostel Type Accommodation—TIn case of Flat and Hostel type accommodation which is allotted to a Member
free of licence fee, the member is liable to pay market rate of licence fee in respect of the accommodation originally under his
occupation if not vacated in time or market rate of licence fee of the accommodation allotted as change if not occupied in
time as per rules laid down above.
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(iv) Additional Accommodation—Rent for any additional accommodation provided to a member shall be chargeable
at a market rate. (This includes temporary allotments for marriage/guests in MP Flats or in Western Court). The allotment of
extra-servant quarters/garages, etc. shall be similarly regulated.

(v) Temporary Accommodation—In case Member is in occupation of temporary accommodation provided in V.P.
House, State Guest House, Western Court Hostel Annexe or anywhere else for which Government is responsible for
reimbursement of rent, he/she will vacate the same immediately after he/she occupies the regular accommodation allotted to
him/her. In case the Member fails to do so, he/she will be responsible for payment of rent of such temporary accommodation.

(vi) Date of occupation of accommodation will be reckoned from the date the occupation report prepared by the
CPWD and is signed by the Member of authorised representative.



ANNEXURE VI
(Vide Para 13 Accommodation Circular May, 2019)
e W IS i WIE FaTe o deA & feg STegT-vst
APPLICATION FOR ALLOTMENT OF STAFF QUARTER
OF MEMBERS OF LOK SABHA

Far H/To

39 |f=el/The Deputy Secretary

TEH a1 @M Branch

e T Hfeamerd/Lok Sabha Secretariat
TS Hrel/Parliament House Annexe

7 fewefl/New Delhi-110001

Hega/ eI/ Sir/Madam,

B SATTY AT § T Han g2 A Hieht oyl Ueh W 9dTeR STerTe fohan S | 'R Hieh) & o 7 fereror =i e e
T

I am to request you kindly to allot a Staff Quarter to me for the use of my servant. The particulars of my servant are
given below:—

1. e RIh/SEeR Fat

Particulars of the domestic staff/driver:—

‘ HEH 5 HA

@i ™ 3g EL| RIETEIRICDIED
INAME. ..o Ao years Photograph of servant

duly attested by

(11) 'FCI?IT <l M Member
Father'S INAIMIE. .......ooveevieeeeeeeeeeeceeeeee ettt ettt e a e e aeent et eesssnsessesseereensensesnseneessens

(i) PTG T F/PhOLO LD NO ..o eees e ee e sese s se e ees e es s s sese

(T TE FIS/EMC ARHT/EAL 9. 9. 3ga1 fhedt o7 fiea o g1 S 9e9H-95 i 4fd derd i)
(Please enclose a copy of Ration Card/Driving Licence/I. Card issued by LSS/or any other employing agency)

(@iv) T T/ PEITNANCIIE AQAIESS e vveeveeeveeeeeeeeeeeseeeeseseseeeeseeeeessesesseeesseeessseseeseseeessesessesesseeesseeesssessesesseeessseseesseeessesessesessesesenn

SIRTTAI/POSE OFFICE. ... eereeieietetresie ettt ettt aese s e s e et s s s e ses s e s e e e ensaeses et et e eseasasassetssseseneasnnsesnsns

FOTRIV/DISITIC. .1 evveeeeeeeeceesesssseseses e sessesessssee e sssss s sseee s

TTTT/SHALE. ...ttt ettt bbbttt bttt a b e bbb s st st ettt et et et ettt b bbb s e st st sttt ettt et et et et et bebebene st ae st ettt et
(v) W % forg =i < yere Forg

Any two visible identification marks:

(vi) RI% T A FoAur fSed e SAfdd =6 ol Y89 e
General description which may help recognition of the Staff to unknown persons
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2. o o1 sfaei A vers geer & TiEr & el & fau e #t STavashdl € 3 gl 1 AR:—

Particulars of other persons/family members of the servant/staff/driver for whom accommodation is required, if any:—

ExIcH ™ E Rl =
S1. No. Name Age Relationship with Guest

3. &E/HRSTA ol Al Locality/ Floor preferred............vveeveereeeeeneeeeeeeeenn.
4. HE g YA/ Certified by the Member:—

# uaggr g wYar § foh S fean mn stfaf(t) deedt faero 3y @9 qen favarw & R quiden 99 T
Hoeeeeeeeeee e o7& fau 931 T W= F@e &1 sTavaswar 7, W frafid wme wread s R
£SO, % PR €| B IR 3T W 5 Y3 W FoIeX STATe T e S, o # SuehT ST S e
Wt/ (3R 3HE Hzrl) = foru &), Fam wm & w9 # wem, o= frdt wieH & fog @

I hereby certify that the details of guest(s) given above are true to the best of my knowledge and belief
SHI i for whom I require a Staff Quarter is my bonafide domestic staff/driver of my

Car NO. .o A Staff Quarter when alloted to me in my turn will be utilized as a residence for my aforesaid
domestic staff (and his family) only and for no other purpose.

TEI&Y/Signature
HEE G 1 TH
Name of the MP........coovevviriririeieeieeeeeeeeeeee e
(e 3181 H/in Block Letters)
fratem &A/CONSHLUENCY.......eoooeeveeeeeeeeeeeeeeee e
TEdM U5 H./Identity Card NO. ......oovvvrveoeeeceeeceeeereeeae

A 10 o ARt H 9eE i TR e foRan ST § SRl Sueied B W E Wit SR STafed fera SR |
2. afe gt e Swie faaRe T2t fou 7Tu & o 59 teeA-u R fo=m 7t fapan s |

N.B. Staff Quarter will be allotted subject to availability in the locality where the residence is allotted to a Member.

—_

2. This application will not be entertained if all the particulars required above have not been furnished.



ANNEXURE VII
(Vide Para 13 of Accommodation Circular May, 2019)
TR | ST oh! HIR TSI & 36 o ol STerca-4
APPLICATION FOR ALLOTMENT OF MOTOR GARAGE TO MEMBERS
OF LOK SABHA

Far H/To

39 |f=el/The Deputy Secretary

HI& Gal A@/MS Branch

e T Hfeamerd/Lok Sabha Secretariat
T Hrel/Parliament House Annexe

7 feeetl/New Delhi-110001
ferorr: Hiet TSt 1 e
Subject: Allotment of a Motor Garage
TR/ R/ Sir/Madam,
B ST TN © o o T3 R WA/l A ....cc % ehe Tk HIeX TRIS 3Trafed 1 ST | 3 R & fao
# foerror =) foom o &:—
I request you kindly to allot me a motor garage near my flat/bungalow No. ......cccceecveuennene. allotted to me. The

particulars of my car are given below:—

L.
2.

LTI TEIVREGISIAON NO. ..o ssse s ssss s ssseeesssesssseeessseesssssssssseesssssessessesssseesesssssnsesssnn
........................................................................... B2 R 1o O OOOPSROSOTRO=  1= f  -Ts -1
REGIStEred at........cueueiiieieieieiiririecceee e AN the NAME OF.......veii s
AR TRT TTH/IMAKE OF the CaT......vuceiieiciicirice ettt bttt bttt e eae

# ymfora ¥ar g fo/1 certify that:—
() TR Sfeafad HR T @i | Sthe car specified above is owned by me,
(ii) TS ST S SAreifed Y < SR A1 # SHehT SUART 79T R T & T & hem, 31 TRt oft weier & fere =ie,
R

the garage when allotted will be used only for keeping my car and for no other purpose whatsoever; and
(i) SR T&! T T TSI BIS &I SEFT/the garage will be surrendered when not required.
SRR HT AW (& FAH H1 Xl 7 A T )

INAME OF the DIITVET......evieeiiiictrieecieccte ettt (N. A. in case of self-driven)
glEEE fra fafaqe au
Licence NO. ...ccoeivieriireerecreceeee with upto the date of VALY .......ccovvveeeeeeeeieec e
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9a&4/ Yours faithfully

TEI&Y/Signature

HHS IS k1 AH
Name of the MP...........oovvveieieiiieeeeeeeeeeeeeeeeene

(Fre 378/ H/in Block Letters)

fedish/Date.......oooevveean fratem &51/CONSHUENCY......vooveoeveerreeereneen
TM/Place.....coeeeveveeveenennnes qgaM 95 H./Identity Card No. ......................

T 1. HEE ¥ I T R 9% o7 A H e e § eifid WS THO- 95 1 U Wi Uil Herd i
2. forw et # wee &1 e T feon S € 98l et Tl Suere B W STee foha SR |
N.B. 1. Member is requested kindly to enclose a photocopy of registration certificate in respect of vehicle registered in his/her own name.

2. Motor Garage will be allotted, subject to the availability in the locality where the residence is allotted to a member.



ANNEXURE VIII
(Vide Para 13 of Accommodation Circular, May 2019)

APPLICATION FOR ALLOTMENT OF REFRIGERATORS AND
AIRCONDITIONERS IN DELHI AND NEW DELHITO
MEMBERS OFLOK SABHA

Name (Block Letters):
2. Residence occupied:
Whether the residence is fitted with—
(1) Power Plug:
(i1) Power Meter:
4. No. and capacity of Refrigerator/ACs:
5. Whether the Refrigerator/ACs is required for—
(i) the whole year:
or
(ii) temporarily (state period):
6.  Whether any Refrigerator/ACs was supplied during preceding year/ If so, please state whether the Refrigerator/ACs
supplied was—
(1) for the whole preceding year:
or
(ii) temporarily (state period):
No. and capacity of Refrigerator/ACs supplied (state size, if known):
Permanent Address:

I will pay rental/deficiency charges, if any, as per the rules.

Dated:
Signature of the Member
Constituency No. .....ccccceveecinienennne
Identity Card No. .....ccoccoeeeinieucucncne
To
The Deputy Secretary/Executive Officer,
M.S. Branch,
Lok Sabha Secretariat,
New Delhi.
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ANNEXURE IX
(Vide Para 14 of Accommodation Circular, May 2019)
(TOBEFILLED IN DUPLICATE)

APPLICATION FOR THE INSTALLATION OF TELEPHONE AT DELHI/NEW DELHI FOR AMEMBER OF
PARLIAMENT UNDER THE HOUSING AND TELEPHONE FACILITIES (MEMBERS OF PARLIAMENT)
RULES, 1956 (AS AMENDED)

Dated

From

(Name in Block Letters)
To

The Deputy Secretary,
M.S. Branch,

Lok Sabha Secretariat,
New Delhi.

Sir/Madam,

Kindly arrange to provide a new telephone connection for me/to treat telephone No. .......c.coecccerevccenecnenns
already working for me/at the following address under the Housing and Telephone Facilities (Members of Parliament)
Rules, 1956 (as amended):—

New Delhi/Delhi

2. The telephone may be installed at any time during hours to
hours on

3. Tundertake to pay in full all the Telecommunications, MTNL and BSNL dues in excess of those payable under the
Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the above telephone.

Yours faithfully,
Member of Parliament

I.C. No.

Constituency
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ANNEXURE X
(Vide Para 14 of Accommodation Circular, May 2019)
(TOBEFILLED IN DUPLICATE)

APPLICATION FOR FIRST MOBILE PHONE CONNECTION FOR AMEMBER OF PARLIAMENT UNDER THE HOUSING
AND TELEPHONE FACILITIES (MEMBERS OF PARLIAMENT) RULES, 1956

(ASAMENDED)
Dated:
From:
, M.P.
(Name in Block Letters)

To

The Deputy Secretary,

M.S. Branch,

Lok Sabha Secretariat,

New Delhi.
Sir/Madam,

Kindly arrange to provide me one mobile phone connection (MTNL)! in Delhi with national roaming facility for my
use as a Member of Parliament.

OR

My existing mobile number taken from MTNL, Delhi which is in my name may be converted
from private to MP connection with national roaming facility, for my use in Delhi as a Member of Parliament.

2. Tundertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable under the
Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the above Phone(s).

Yours faithfully,
Member of Parliament
I.C. No.
Constituency

'Requisition proforma may be obtained from LO (MTNL) Room No. 520, Parliament House Annexe, New Delhi.

59



ANNEXURE XI
(Vide Para 14 of Accommodation Circular, May 2019)

(TOBEFILLED IN DUPLICATE)

APPLICATION FOR SECOND MOBILE PHONE CONNECTION FOR A MEMBER OF PARLIAMENT UNDER THE
HOUSING AND TELEPHONE FACILITIES (MEMBERS OF PARLIAMENT), 1956 (AS AMENDED)

Dated
From:
, M.P.
(Name in Block Letters)
To
The Deputy Secretary,
M.S. Branch,
Lok Sabha Secretariat,
New Delhi.
Sir/Madam,
In addition to my existing MTNL Delhi Dolphin Mobile Connection number of MTNL, kindly
arrange to:
Option-I
Provide me the 2nd Mobile of MTNL Delhi Dolphin with National roaming facility in Delhi/New Delhi.
OR
Option-IT
Provide me the 2nd Mobile Phone Connection of BSNL for my constituency namely
District State with National roaming facility for my use as a Member of Parliament.
OR
Option-1TT
Convert my existing Postpaid connection of MTNL/BSNL bearing Number (which is working in my

name only) to MP quota and provide National roaming.

2. Tundertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable under the
Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of Phone(s).

Yours faithfully,

Member of Parliament

I.C. No.

Constituency
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ANNEXURE XII
(Vide Para 14 of Accommodation Circular, May 2019)
(TOBEFILLED IN DUPLICATE)

APPLICATION FOR THE INSTALLATION OF TELEPHONE AT THE USUAL PLACE OF RESIDENCE OFA MEMBER
OF PARLIAMENT UNDER THE HOUSING AND TELEPHONE FACILITIES
(MEMBERS OF PARLIAMENT) RULES, 1956 (AS AMENDED)

Dated:
From:
, M.P.
(Name in Block Letters)

To

The Deputy Secretary,

M.S. Branch,

Lok Sabha Secretariat,

New Delhi.
Sir/Madam,

Kindly arrange to provide a new telephone connection for me/to treat telephone No.
working for me as per particulars mentioned below under the Housing and Telephone Facilities (Members of Parliament)
Rules, 1956 (as amended):—

(i) Location of the Phone: House No.

Town/Village

Taluka/Tehsil
District
State

(i) Name of the nearest Telephone Exchange

(iii) Appropriate distance from nearest Exchange by road

(iv) Particulars of any other Telephone(s) already working for me in the Constituency/permanent residence or office

(v) The above location is my usual place of residence/a place situated within the State in which my constituency
is or within the State in which I reside.

2. Tundertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable under. The
Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the above telephone.

Yours faithfully,

Member of Parliament

I.C. No.

Constituency
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ANNEXURE XIII
(Vide Para 14 of Accommodation Circular, May 2019)
(TOBEFILLED IN DUPLICATE)

APPLICATION FOR THE INSTALLATION OF THIRD TELEPHONE CONNECTION AT THE RESIDENCE OF A
MEMBER OF PARLIAMENT UNDER THE HOUSING AND TELEPHONE FACILITIES (MEMBERS OF
PARLIAMENT) RULES, 1956 (AS AMENDED)

Dated
From:
, M.P.
(Name in Block Letters)

To

The Deputy Secretary,

M.S. Branch,

Lok Sabha Secretariat,

New Delhi.
Sir/Madam,

Kindly arrange to provide a new telephone connection for me for Internet connectivity purposes either:
(a) Atmy office situated in my residence in Delhi or New Delhi; or
(b) At my usual place of residence; or
(c) Ata place, selected within my constituency or State; or
(d) Within the State in which I reside.

2. Particulars mentioned below under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956
(as amended):—

(1) Location of the Phone: House No.

Town/Village
Taluka/Tehsil

District

State

(i) Name of the nearest Telephone Exchange

(iii) Appropriate distance from nearest Exchange by road

(iv) The above location is (a),(b),(c),(d) as above
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3. Tundertake to pay in full all the Telecommunications, MTNL and BSNL dues in excess of those payable under the
Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the above telephone.

Yours faithfully,
Member of Parliament

I.C. No.

Constituency




ANNEXURE XIV
(Vide Para 14 of Accommodation Circular, May 2019)
(TO BEFILLED IN DUPLICATE)

APPLICATION FOR THE PROVISION OF BROADBAND INTERNET FACILITY ON TELEPHONE CONNECTION
TO AMEMBER OF PARLIAMENT UNDER THE HOUSING AND TELEPHONE FACILITIES MEMBERS OF
PARLIAMENT) RULES, 1956 (AS AMENDED)

Dated: ......oovveveeieieiee
From:

, M.P.

(Name in Block Letters)
To

The Deputy Secretary,
MS Branch,

Lok Sabha Secretariat,
New Delhi.

Sir/Madam,

Kindly arrange to provide Broadband Internet facility on telephone No. under the
Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended):

a. Atmy office situated in my residence in Delhi or New Delhi; or

b. At my usual place of residence; or

c. Ata place, selected within my constituency or State; or

d. Within the State in which I reside as per particulars mentioned below.

Particulars of the Phone and location where the broadband internet facility is required:

Telephone No.

House No.
Town/Village
Taluka/Tehsil

District

State

(1) Name of the nearest Telephone Exchange

(i1) Approximate distance from nearest Telephone Exchange

2. I undertake to abide by all the terms and conditions for the provision of Broadband connectivity on the existing
landline connection.
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3. Tundertake to pay in full all the Telecommunications, MTNL and BSNL dues in excess to Rs. 1500/- per mensum as
payable under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the
above broadband connection.

Yours faithfully,

Mem ber of Parliament

I.C. No.

Constituency




ANNEXURE XV
(Vide Para 14 of Accommodation Circular, May 2019)
(TO BE FILLED IN DUPLICATE)

APPLICATION FOR THE INSTALLATION OF FTTH AT NEW DELHI FOR AMEMBER OF PARLIAMENT UNDER
THE HOUSING AND TELEPHONE FACILITIES (MEMBERS OF PARLIAMENT)
RULES, 1956 (AS AMENDED)

Dated: ......coeveevieieieeee
From:
, M.P.
(Name in Block Letters)

To

The Deputy Secretary,

M.S. Branch,

Lok Sabha Secretariat,

402, Parliament House Annexe,

New Delhi.
Sir/Madam,

Kindly arrange to provide FTTH connection for me/at the following address under the Housing and Telephone
Facilities (Members of Parliament) Rules, 1956 (as amended):

New Delhi/Delhi

2. The FTTH may be made over at any time during hrs. to
hrs. on

3. I undertake to pay in full all the Telecommunications, and MTNL dues, in excess of those payable under the
Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the above FTTH.

Yours faithfully,

Member of Parliament
(Name of Member)

1.C. No.

Constituency-
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ANNEXURE XVI
(Vide Para 14 of Accommodation Circular May 2019)
(TO BEFILLED IN DUPLICATE)

APPLICATION FOR THE INSTALLATION OF ADDITIONAL BROADBAND AT DELHI/NEW DELHI/USUAL PLACE
OF RESIDENCE FOR AMEMBER OF PARLIAMENT UNDER THE HOUSING AND TELEPHONE FACILITIES
(MEMBERS OF PARLIAMENT)

RULES, 1956 (AS AMENDED)

Dated: ......ceeveevireieieenee
From:
, M.P.
(Name in Block Letters)

To

The Deputy Secretary,

M.S. Branch,

Lok Sabha Secretariat,

402, Parliament House Annexe,

New Delhi.
Sir/Madam,

Kindly arrange to provide Additional Broadband connection against ten thousand surrender calls per annum at the
following address under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended):

2. The Additional Broadband connection may be made over at any time during hrs. to hrs. on

3. Itis requested to deduct ten thousand calls per annum from my quota of 1,50,000 calls per annum for providing the
above broadband facility.

4. Tundertake to pay in full all the Telecommunications, and MTNL/BSNL dues, in excess of those payable under the
Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the above additional
broadband facility.

Yours faithfully,
Member of Parliament
(Name of Member)
I.C. No.
Constituency
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ANNEXURE XVII
(Vide Para 14 of Accommodation Circular, May 2019)

APPLICATION FOR VALUE ADDED SERVICE ON 3G IPAD FOR AMEMBER OF PARLIAMENT UNDER THE
HOUSING AND TELEPHONE FACILITIES (MEMBERS OF PARLIAMENT)
RULES, 1956 (AS AMENDED)

Dated: ......coeveeviereieenee
From:
, ML.P. (Lok Sabha)
(Name in Block Letters)

To

The Deputy Secretary,

M.S. Branch,

Lok Sabha Secretariat,

New Delhi-110001.
Reference : Lok Sabha Secretariat Bulletin No. 3573 dated 27th December, 2011.
Sir/Madam,
Kindly arrange one of the following facilities with national roaming facilities from MTNL Delhi or BSNL:

(i) Mobile Chip and connection of IPad (unlimited free data download) in lieu of local calls equivalent to Rs. 999/-
per month, to be adjusted from the quota of calls admissible to me; or,

(ii) Unlimited 3G Data Usage and instant messaging Data Card 3.6 Mbps as per 3G Plans provided to Members; in lieu
of local calls equivalent to Rs. 999/- to be adjusted from the quota of free call; or

(iii) Mobile TV on the existing 3G Mobile Set and Mobile connection (NO. ......cccceecverveneeenen. ) in lieu of local calls
equivalent to Rs. 75/- per month to be adjusted from the quota of calls admissible to me; or

(iv) Free missed Call Alerts.

I clearly understand that the monthly amount shown as above will be deducted from the quota of free calls admissible
to me.

I undertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable under the
Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the above service.

Yours faithfully,

Member of Parliament
I.C. No.

Constituency
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Kindly Note:

As required by the Service Provider kindly enclose: (i) One Passport size photograph; (ii) Copy of Identity Card;
(iii) Form prescribed by MTNL; and (iv) a copy of residence proof i.e. electricity bill etc.

MGIPMRND—61LS—14-05-2019.
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